
(Rcceiverl tlze assent of tlze Governor General on tL1e 2Zst 
Llp?il ,  1935.) 

An Act further to amend the Indian Mines Act, 8923, for 
certain puiposes. 

W HEREAS i t  is expedient further to amend the ~ n d i a n  
I V  or 1923. Mines Act, 1923, for the purposes hereinafter appearing, 

It is hereby enacted as follows :- 

1. (I) This Act may be called the Indian Mine,~ (Amend- Short t l t lernd 

ment) Act, 1935. commence- 
men t . 

iI (2) It shall come into force on the 1st day of October, 1935. 

2. I n  section 3 of the  Indian Mines Act, 1923 (hereinafter Amendment 
O f  1923. referred to as the  said Act),- of section 3.  

Act 1V of 
1923. 

(a) for clause (c) the  following clause shall be substituted, 
namely :- 

"(c) 'child' means a penson who has not completed his 
fifteenth year ;". 

(b)  clause (cc) shall be rc-lettered as  clause (ccc) a rd  
before bhat clause as  so re-lettered the following 
clause  shall be inserted, namely :- 

, I  (cc) 'day' means 3 period of ten-entv-fo~~r ho l l r~  begin 

C 
ning at  n~irlniqlit;": and 

(c) after clause (j) tlie follo~ving clauso shall bo inserted, 

" ( j j )  where morlr of the same Irirld is c:mied out by two 
or   no re SCIS of II'@l'Iiel'~ ~~ 'or l i i r~g during different, 
periods of t l ~ ?  day ,  each of such sets is cnl:e n 

9. (1) For 

1 
1';icc ca?lnn I or IZBtE. 
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" ( c )  a person, not being the Chief Impector pr an Inspect~r ,  

(2) To sub-section (Ij of section 10 ,of the said Act, the 
following clause shall be added, namely :- 

two persons to represent the jiltel-est of miners, who 
shall be nominated ill accordance with the following 
provisions : - 

(i) if there are ,one or more registered trade unions having 
in the aggregate as meinbers not less than one 
quarter of the miners, the said persons shall ho 

- nominated by sucn trade union or trade unions in 
such manner as ;nay bo ~rwcr ibsd;  

(ii) if sub-clause (9 is not applicable and there are one 
or more registered trade unions having in the 
aggregate as members not less than 1,OCN miners, 
one of the said persons shall be nominated by such 
trade union or trade unions in such manner as 
may be prescribed and the other by the Local 
Government; 

(iii) if neither sub-clause (9 nor sub-clause (ii) is appli- 
cable, the said persons shall be nominated by t l ~  
Local Government. 

Explanation.-In this clause 'miner' means a, person em- 
ployed, otherwise than in a position of supervision or manage- 
ment, in any of the mines for which the Mining Board is 
constituted. " 

Amendment 4. Section 20 of the said Act shall be re-numbered as sub- 
~ ~ ~ / ' O ~ O p  section (I) of section 20 and to that section as so re-numbered 

the following (sub-sections shall be added, namely :- 

than those specified in sub-section (I) u.hich cause 

of sub-seetion (I). 

: ttl) k* mgy 
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(3) A co$y of the entries in the register referred to in sub- 
section (2) shall be sent by the owner, agent, or 
manager of the mine, within fourteen days after the 
30th day of June and the 31st day pf December in 
each year, to the Chief Inspector." 

Amendment 
5. In  section 22 of the isaid Act, for the word "or" the of,,,,,,n22, 

words "and s h d  cause every report submitted" shall be $&.IV of 

substituted. 

6. I n  Chapter V I  ,of the said Act, before section 23 the z;;y;;&f8 
following sections shall be inserted, namely :- =A, 22B, 220 

and 2ZD in Act 
1V of 1823. 

"22A. No person shall be allowed to work in a mine on weeklyday of rest. 
more than six days in any one week. 

22B. (I) A person employed above ground in a mine shall Hours of work 
not be allowed t,o work for more than fifty-four hours in any 

above ground 

week or for more than ten hours in any day. 
(2) The periods of work of any such person shall be so 

arranged that, along with his intervals for rest, they ,shall not 
in uny day spread over mere than twelve hours, and that he 
shall not work for more than six hours before he has had an 
interval for rest of a t  least one hour. 

(3) Persons belonging t,o two or more relays shall not be 
allowed to do work of the same kind above ground at  the same 
moment : 

Pr,ovided that for the purposes of this sub-section persons 
shall not be deemed to belong to separate relays by reason 
only of the fact that they receive their intervals for rest at 
different times. 

22C. (I) A person employed below ground in a mine shall Hours 

not be allowed to work for more than nine hours in any day, be'0m ground' 

(2) Work of the same kind shall not be carried on below 
ground in any mine for a period spreading over more tlla1.1 
nine hours in any day except by a system of relays so arranged 
that tlle periods of work for each relay are not spread over 
more than nine hours. 

(3 )  NO person ern~sloyed in a mine sl~all be allonred to be 
in any pfirt of the iliine belo~v ground except during tho peliods 
of work s l ~ o \ r u  ill respect of him in tlle register liepl u~l . i r r  

sub-section ( I )  of sectis;; 26, 
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end of the period of work fixed for the relay, and the hours 
he has worked after midnight shall be counted towards the 
previous day. '" 

7. For section 23 of the said Act the following section shall 
of for new se,.tion section 23, be subtituted, namely :- 

Prohibltlonof "23. No person shall be allowed to work in a mine who has 
employment certain already been working in any other mine within the preceding 
pelsons. - twelve hours." 

Repeal 01 8. Section 23A of the said Act is hereby repealed. 
sectlon 23A, 
Act IV of 

Amendment 
or sect,on23B, 9. In section 23B of the said Act,- 
Act I V  of 

(a) in sub-section ( I ) , -  

(i) for the word "shifts" the word "relays" and for tho 

(ii) after the word "relay" as so substituted the follow- 
ing sentence shall be inserted, namely:- 

"The notice shall also state the time of the com- 
mencement and of the end of the intervals for 
rest fixed for persons employed above ground."; 

( b )  in aub-section (3), fo?: the word "shift" the words 
"relay or in the rest intervals fixed for persons 
employed above ground" sl~all be substituted, and 
the comma and all the words after the words "before 
such change" shall be omitted; and 

( c )  after sub-section (3) the following sub-section shall be 
inserted, namely : - 

" ( 4 )  NO person shall be allowed to work in a rlline 
otherwise than in accordance with the not,ice 
required by sub-section (1). " 

10. Ti1 section 



Indian Mines. 
has8 period of work 
£or him shall he 10. In section 24 .of the said Act, for the words, figures and ~ ~ ~ ~ f i ~ , " ~ ~ ,  
rs beginning a t  the letter "section 23 or ,section 23A" the words, figures and letters f ~ ~ S , l "  Of 

a y ,  and the hours "section 22A, section 22B, section 22C, section 23, or sub- 
l n b d  hwards  the section (4) of section 23B" shall be substituted. 

11. I n  section 25 of the said Act, for the words, figures and tz~?fc,"$j, 
letter "section 23 or section 23A" the words, figures and letters ;"g","S.lv 

)wing section shau "section 22A, section 22B, section 22C, section 23, or sub- 
section (4) of section 23E" shall be substituted. 

12. Before sectioll 27 of the said Act the following secticu ~ , " ' ~ ~ ~ ~ i ~ ~  
:n a mine who has shall be inserted, namely :-- 2 6 ~  in ~ c t  
;bin the preceding IV of 1923. 

No penso,n who has not completed his seventeenth z,";;;f;mons 
1 be al1,owecl to be present in any part of a mine underground ailowed 

s below ground, unless- without 7 repealed. certificates 
a certifica,t.e of fitness in the prsscribed form and of fitness 

granted to  him by a qualified medical practitioner 
is in the custody of the manager of the mine, and 

e carries while at  worlr a token giving a reference to 
such certifioate. " 

13. I n  section 27 of the said Act,, after t,he word "child" the  ~ ~ ~ ~ f ~ , ' , e " $ , ,  
ays" and for the words "or has not e,ompleted his se~renteenth year" shall be &.fV 0t 

ishall be substi- 
14. For-section 28 of the said Act the following section shall Substttutlon 

be substituted, namely :- of new section 
for section 28, 

Luted the follow- A C ~  IV 01 

iarnely :- 1023. 

"28. (1) For every mine there shall be k.ept in the prescribed F;"pk"y":e;f 
n e  of the c,om- place a register of all persons employed in the mine 
the intervals f6r in respect of each such person,- 
above gound .  " ; (a) the nature pf his employment, 

(b )  the periods of nrorlr fixed for him, hift" the  words 
ixed for persons (c) the  intenals  f o ~  rest, if any, to which he is enfit,led, 

substituted, and (d) the days of rest to which he is entitled, and 

he words "before , ( e )  where worlr is c ~ r r i e d  on by a system of relays-, the 
1 relay to which !le belongs. 

(2) The e n t ~ i e s  in the register prescribed by sub-section ( I )  
shall be such th& t.tvorkers worlring in accordance therewith 
would not be worlti!lg in cont,ravkntion of any of t17e provisi~lls 
of this Chapter. 

(3) NO person shall be employed .in : a mine until the 
culars required by sub-scet,ion (1) have beell rccorde(1 ill  the 
1-egister in respect of s ~ l c h  pirson .and no: pcrsol: sllnll he 
nrnployed esce;:! :?:::.iiig i.!;e ji~i-iodr; of n.brk s~loJ~;ll in rCd+,~t 
of hiin h~ tho registor. . .  . . 

( 4 )  .For 

h; 
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15. I n  section 30 of the said Act,- 
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(4 )  For every mine to wl~ich ille Local Government may 
by general or special .order, declare this spb-section to be 
applicable, there shall be kept in t h e  prescvibed form and 
place a. register which shall s l~ow a t  any moment the  name of 
every person the11 working below ground in the mine." 

"I WUL-,"'I a", 
Act IV of 
1923. ( a )  after cla.use ( a )  the  following clause shall be inserted, 

namely :- 

years of age" the words "to have conlpleted their 
fifteenth year" shall be substituted; 

(c) after clause (e) t,he follcjwing clause shall he insertcd, 
namely : - ! 

- 
required by {section 26A and the circuinstar-ices in 
whicli sucli certifica.tes mav he. sl-a,nterl n n r l  

(c1)'in clause ( f ) ,  for the word "register" the  word 
, ( regiaters" shall be substituted. 

L V L J .  

(CL) in the said sect.ion a,s so re-numbered, after the  word 
( I  provisions" the words, bTackets and figure "of sub- 

( b )  to tlle said section as so re-numbered and amended 
the following ~1112-section shall be adcled, namely :-- 

- -  ---- . " g A " b L '  VI L V  

give notice of any accide~ltal occurrence sllall be 
l~unisllable wit11 fi:~c \v:licll 111ay c ~ t c l i d  ti) five 
llundrecl rupccs. " 

- - - --.- ..,.~* <L ' A V Y )  L . L l L . l  

"'t-" Ille word "excmptP" tllrn n-o~d; '!either aO;oli~ieI~ or subjritj to  1973; 
any spcSXocl couditimis" fihall be inscrt.ed. 

-. 
0 

"(an) for prescribing the form of the register referred to 
ir. sub-section (2) of section 20;" ; 

(b) in clause ( e ) ,  for the words "to be more t h a l ~  thirteen 

" ( e e )  for prescribing the form of the certificates of fitness 

1 !j/!i 1 d - -  0------- ----- 
I ' i, I ,  : revoked ; " ; 2nd 

&i l u i '  Amendment of section 31, 
16. I n  sub-section (3) of section 31 of the  said Act, after 

~ c t  IV of the words "Rritish India" the  words "wbich is, in the  opinion 1 ' i i ' ,  1923. 
of the Goverrior General in Council, concerned with t h e  subject 

I '1 
dealt with by the regulation" shall be inserted. 

Amendment 
of sectlo& 38, 

17. Section 38 of the  said Act shall be re-numbered as sub- 

A ~ ~ I V  of section ( I )  of section 38, and 

- -  - ,  

section ( I ) "  shall bc inserted; and 

" ( 2 )  I?'hoever in ct)ntravel~Llon of a direction macle by tho i 

I~ocal  Goveillinellt under sub-section (2)  of (section 1 1 
20 fails to rccoril i~, t h p  T ) I . O S P V ; ~ P ~ ~  ,.orrictnn nr 

Amendmcnt 
o l  shction 4 6 .  


